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received from the Lok Sabha, signed
by the Se-retary of the Lok Sabha:—

“In accordance with the previsions

- of Rule 96 of the Rules c¢f Proce-
dure and Conduct of Bustness in
Lok Sabha, 1 am directed to enclose
herewith a copy of the Banking
Companies (Amendment) .idill, 1960,
as passed by Lok Sabha at its sit-
ting held on the 11th August, 1960.”

Sir, I lay the Bill on the Table

Mr, DEPUTY CHAIRMAN: The
House stands adjourned till 2:30 p.m.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half-past two of the clock, Mr.
Deputy CHAIRMAN in the Chair.

RESOLUTION RE APPOINTMENT OF
PARLIAMENTARY COMMITTEE
FOR ENQUIRING INTO THE SLOW
PROGRESS OF THE CO-OPERATIVE
MOVEMENT—continued.

Aadt § W Wow o sTEa
g, A, 7Y % @ 4 fr g
F1$ grig T8 & FF ammmifr wrtem
# @& grTdaas Wifa @ frew 1=
a5t ¥ g & ofeT | adr awargET 0
Fg+T =TT £ w1 39 fAd o waE
FT AW ST AT § fF Fmmnfes
AT &1 OF Tar e o § frrad
Fre FrrfEa AAT ¥ i i aw®
s 4@ ot & HiT ag & whwt
i AR 37 A= g e A
FY AT FFH AT GISCAT I ITHT
S | TEw fod & e s
WA &1 g A g G afew wwE
fad gragay g arte . . .

Surr AKBAR ALI KHAN (Andhra
Pradesh): Does the hon. Member want
that there should be women’s co-
operatives separately? I want to know.
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SHrRIMATI SAVITRY DEVI NIGAM:
I am going to make that clear; I am.
going to develop this point.

9, § 98 %3 @ 9 £ gmwr
W Fad FATISET T o7 & ag
g afew 3HFT AW W 9 I AWT qT
W g e fF oy & famiop &
frdY 7 fooet g2 a% g9 WA § WK
I FT 99 & 997 F01 48 8 for gt
T ¥ Afywier aw w9 W 338 faram
@ & fF ‘men include women™
T, T, A g AR & L AUR-UR
FY g fe 7 a7 39 4@ ) a9y
S /R AR i 5 gew e
T &7 ¥ % FAY & 99 {6 Afgen
et #1 d=r g0 ¢ wT R 1 g4
TIE ¥ I H9E T qqT QY& AT
g 917 i wfgem wag #1 g@w g
ATE ¢ | g FIF qg qArT wv &
=R e 795 g, 918 A9g F
weq g Aigam™l W< geul Fr Ger §
Fa Y AT & T F A ) A,
o wifafas o ol 99-foe § ag
Wt fag &1 97 & fr a3 wifteeax
Foeg 3, foay it wigest & s
¢ S QENT FT T@N—ET aF AW
FT IH g—3Fa9@ & a1 o ¥fmm
nfas g § aftesa afgami &, a=i
T ATg dI A9 FT FH FL,
e fraw #7 F19 & a1 I T FW
g1, &t & o ofr F1 § S wfgasi
FT IO TUET TGANT @8 | I8
IheAT St faars S @ & Sy HF oww
3, ag & % 7w =@ FC Fmw-
Wem Araw & o afe g &
gEdr & | wfag 7w ag 7w g
fora Y frae wvew &, Fe HiR gm
ST § WK SEE Hwrar fa 9
g3 EEdt F AT #oTwgE §
IAFT Ja wenuifer €9 F g @
T faR ©7 § Q¥ womRfec 29 &
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grq famer {6 d9ode § Afgad #%
forx fF fraw & s@ Afys =
g & | af 77 & % a 9@ fawara @
& wramaifed TaHz Tga ot ¥ qrgeIL
AR

A, ¥ TH GEE § | OF R
AT 9 o e gra Afgamt
F 9 semrfey o wiX T
FT FT9 1 I IqF HAET gL T 9
T FT &Y T, TF T 9 W 57K
&g @Y qx WY, faAg swmifea
femdtiey v i % gro e &
TeET S ¥ aE @ AT A
it fafaat § sy R & a1 a3 0
FHifs g AN F AT FT WL T
< g, fafawr €% a5 @ § w) =t
I F F TGT JHET AT A Fqrew @
oo for g faet @ Foifes frew
T WY AT g | FEiA SEE JATY
F o g it ¥ FTRfer qade #
ferat & T § aIgeETET FEAT NI |

A, & ag et YT FE |
TR HET TFF TR § TF 19 A
Fg g | €I FfeT &< § afq gw aga
Ty AT ARG § AT FH AR §
f5 IgU TgT TATARITAT UTE &Y av g
Frqifes &% Y goa f gurEr
arfed A W T afR AT ST
arfed f& s SrEwdy wmmaded wfee
FETEAT & F A9 & T | T A
g & g v il sennfe
#feT TETEAT W T=IeA 1 IR
g ) g gga T T AW § AR
T8 & Tgq St A TS & ;ifw
gIR gy W ferd § S o ag
gifors ®¢ faar @ fF s st 3w
farar & AR S Aifeaw @ A el
fFar & AN U @AY §E |
QAUN-YE T g YL %o FAT F7 4T,
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REUSYY F A v FAT F AT AR
& a® ¥ fene-¥s F ag 8§ T’
T T OFHT |

T4 § g Hg T AU FIAT AT
i wiadaegai g fo
qEEEAF  Sfa Fmies qane
¥ g€ ® sud fag s fafey,
fet fafreex qar g’ wfrrd—
T FEAT HW] IRT GER F—
agq aud F T € A arw § gy A
T F3! § fF W WR F IWe
s fs frifea fren S E AR fr & 5
g #faTd W g Frawal frecar-
fomr &0 & 71 & T | 39 WS F A
¥ g9 s # faly w4 § !

Tue PARLIAMENTARY SECRE-
TARY To THE MINISTER or COM-
MUNITY DEVELOPMENT anp CO-
OPERATION (Smrt S. D, Mirsra):
Mr. Deputy Chairman, the co-opera-
tive movement has undoubtedly made
very rapid progress after indepen-
dence. If we see the statistics that
are supplied to us from the Reserve
Bank and other sectors of co-opera-
tion, we straightway come to the con-
clusion that within the last fifty vears
so much progress has not been made
as it has been made during the last
ten or eleven years. 1 put before you
some figures which will prove that
what was only a purely credit struc-
ture in co-operation before the First
Five Year Plan has ultimately and in
reality now become a structure of a
multi-purpose character. This aspect
of the movement was specially em-
phasized during the First Plan and
we have made a special and rapid pro-
gress in the Second Five Year Plan.
I would place before you figures which
wil}l straightway tell you the position.
Some of my friends said that thege
agricultural societies were not doing
very well, These figures will show
that out of the 1,80,000 societies that
were there till 1959, 1,18000 societies
made a profit of about Rs. 3:38 crores.
There were only 34,000 societies which
made a loss and the loss amounted



¥os Parliamentary Commit-
tee for enquiring into

to only about
crore. There were about 30,000 societies
which did not make any profit or any
loss Regarding them and regarding
some other societies, the Ministry has
already taken care. It has already
been noted that certain societies are
really weak and they are going to be
revitalised. During the Second Plan
period, about 42000 societies will be
revitalised and another forty to forty-
one thousand societies will be organis-
ed. If we take the index figure of any
State beginning from Assam and going
down to Madras or any State

Sart BHUPESH GUPTA: Sir, I want
to make one point clear. Is the hon.
Minister, Shri S. K. Dey, going to
speak?

Mr. DEPUTY CHAIRMAN: Of
course. Shri Misra is intervening,

Sarr BHUPESH GUPTA:
individual, private capacity?

In his

Mr. DEPUTY CHAIRMAN: Private
-capacity.

Sart BHUPESH GUPTA: Two can-
not be

Mr. DEPUTY CHAIRMAN: In his
individual, private capacity

Surt BHUPESH GUPTA: No,

no

Mr. DEPUTY CHAIRMAN: The
reply will be from Shri Dey.

Surt BHUPESH GUPTA: The reply
will be from me I am the mover.
" The point here is this, You give a
" ruling. I would like to hear from
- you.

Mr. DEPUTY CHAIRMAN: The half
-an hour reply will be by Shri Dey.

Surt BHUPESH GUPTA: The veply
will be from me, I am the mover.

Mr. DEPUTY CHAIRMAN: He will
speak for the Government.

Surr BHUPESH GUPTA: He will
be speaking for the Government? If
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some lakhs, below a | so. I take it that the hon. Member is

speaking in his private capacity.

Mr. DEPUTY CHAIRMAN: He is
also speaking as Parliamentary Secre-
tary.

Surr BHUPESH GUPTA: He can-
not do that.

Mr. DEPUTY CHAIRMAN: Let him
go on.

Surr BHUPESH GUPTA: On a pri-
vate Member’s Resolution, interven-
tion from the Government side can be
made by one only; two cannot speak.

SHrt N. M. LINGAM: What is the
authority?

Surr BHUPESH GUPTA: Just a
minute. It is for him. Some day you -
may occupy this place, That is not
the point. It is for him to decide.
That is the procedure that on Private
Member’s Motion intervention from
the Government side can be by one
only. They can speak, may be two
or even three but in their individual
capacity. And I would very much
welcome a Private Member’s speech, °

Tae DEPUTY MINISTER or COM-
MUNITY DEVELOPMENT anp CO-
OPERATION (Suri B. S. MurTHY): I
do not think the hon. Member is quite
correct in his interpretation.

Surt BHUPESH GUPTA: 1 ask the
Chair to give the interpretation. We
are here for co-operation no doubt.

Mr, DEPUTY CHAIRMAN: He will
take only fifteen minutes. .

Surt BHUPESH GUPTA: That is
all right; I agree. Give him fifteen
minutes or even two minutes more,
but I would like to know in what
capacity he is speaking,

Mr. DEPUTY CHAIRMAN: He is
speaking both as Shri Misra and also
as Parliamentary Secretary to the
Minister 6f Community Development
and Co-operation.

Sart BHUPESH GUPTA: No, no.
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Mgr. DEPUTY CHAIRMAN: You
cannot divest him of his functioning
as a Member of this House and as
Parliamentary Secretary.

Surt BHUPESH GUPTA: May’s
Parliamentary Procedure is absolutely
clear and the rules are absolutely
clear. I do not object to his speak-
ing .

~ Iir. DEPUTY CHAIRMAN: May’s
Parliamentary Practice is no guide to
us here because there a Member of
the House of Lords which is not the
Government spokesman in the House
of Commons and vice verse. There a
Member of one House will not repre-
sent Government in both the House.

Suri BHUPESH GUPTA: That is
all right. We are not the House of
Lords. Neither are you there in that
position. That is a good thing for
both of us. Now the position is

Mr. DEPUTY CHAIRMAN: There-
fore what I am saying is that May's
Parliamentary Practice cannot be a
guide to us here.

Surr BHUPESH GUPTA: I know it
very mu~h. The point is I do not like
him to

Mgr. DEPUTY CHAIRMAN: I do
not feel any difficulty.

Surr BHUPESH GUPTA: You do
not but I think May’s Parliamentary
Practice applies here and I also think
thal in such matters rules are laid
down that the practice there would
be followed. Now here in your rule
'also you will not find that kind of
thing and the precedent of the
House

Mr. DEPUTY CHAIRMAN: We
wili set up our own conventions.

Sur1 BHUPESH GUPTA: You do
it, but is today the convention day?

Mgr. DEPUTY CHAIRMAN: Let
him speak.
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Sart BHUPESH GUPTA: What I
say is only you ask him to speak in
his private capacity and he can say
whatever he likes.

Mgr. DEPUTY CHAIRMAN: He can
speak in any capacity.

Surt BHUPESH GUPTA: Not in
Government capacity.

Surr S. D. MISRA: I was saying
that out of these 1,80,000 societies
more than 1,00,000 societies had made
profits to the tune of several crores
of rupees.

Mr. DEPUTY CHAIRMAN: Are
you afraid of the figures?
Surr BHUPESH GUPTA: Not at

all. I like figures and I am quite
capable of taking on more of them.
That is not the point here.

Surr S. D. MISRA: Now Sir, 1
have before me a statistical state-
ment made by the Reserve Bank.
All the figures are before me. Let
me just take Assam which begins
with the letter ‘A’—I am not making
any discrimination. If we take even
Assam, Sir, then we come to the
conclusion that the index of mem-
bership has increased during the last
ten years—and rapidly in the Second
Five Year Plan period-—from 100 to.

883. The index of share capital has
increased from 100 to 5 542—fifty-
five times. Deposits have increased

from 100 to 223. Capital has increas-
ed from 100 to 2,637—twenty-six
times. Sir, Assam is considered a
weak State in co-operation, and I gave
the example of Assam which is one of
the weakest States in co-operation. If
you take any other State, you will
come to the same conclusion, namely
that we have made very rapid pro-
gress in co-operation.

Tatking of all-India figures, before
the Second Plan the membership of
these agricultural co-operative socie-
ties was just about 8 millions. The
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Second Pian target was 15 millions
and we arc hoping to fulfil a member-
ship target of 17 millions, that is, we
are increasing the target by 2 million
members. It may be even more; it
may be between 17 and 18 millions.
Simiiarly, Sir, at the beginning of
the Second Plan all the loans to the
agriculiural co-operative societies at
the primary level were of the order
of only about Rs. 60 crores, which in
the beginning of the First Plan was
just about Rs. 20 crores. But to-day,
in 1960-61, it is going to be of the
order of Rs. 190 crores and the target
for it was Rs. 200 crores So, Siz,
the target being Rs. 200 crores we
have already :eached the figure of
Rs. 190 crores and we can definitely
say that thus we have achieved 95
per cent of our target. Similarly, Sir,
in our long-term credit we have been
able to advance Rs. 10 crores out of
Rs. 25 crores and this year the out-
standing will be about Rs. 30 crores.
This record is also quite good. There
are some difficulties in the long-term
finance which probably my WMinister
will refer to, but still the figures
speak for themselves.

Surr BHUPESH GUPTA: Not ‘my
Minister’. How is he your Minister?

Surt B. S. MURTHY: He: 1s Parlia-
mentary Secretary to the Minister of
Community Development and Co-ope-
ration,

SHr BHUPESH GUPTA: It is not
hke 'My Lord’.

Surr S. D. MISRA: Before we start-
ed with co-operation in the First
Plan and before we started the
Second Plan, there were several com-
mittees sct up on the subject of co-
operation headed by several eminent
people and they had gone into the
weaknesses of co-operation, bhecause
the history of co-operation before in-
dependence had been really very
shaky and very unsati-factory. There
were several committees set up. The
‘Gadgil Committee was there; the
Saraiya Committee was there which
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important report was the Rural Credit
Survey Reporl and con that we had
formulated our Second Five Year
Plan. We found that the problems of
these service co-operaiives were
immense and the Rural Credit Survey
enunciated certain principles and one
mmporiant principle was that of State
partnership in primary societies, the
marketing of credit and loan to be
advanced to credit-worthy purposes
and also to credit-worthy business.
These three or four important points
were stressed by the Rural Credit
Survey. The Rural Credit Survey,
Sir, emphasised severa]l other points.
They emphasised conversion of the
Imperial Bank of India into the State
Bank of India. My friend, Mr. Gupta,
asked what the State Bank of India
had done. The State Bank of India
has opened 400 branches in the rural
areas and the State Bank provides re-
mittance facilities

Surr BHUPESH GUPTA: Does the
hon. Member speaking in his private
capacity know that the recommen-
dation was for a far greater number
whean the bank was nationalised?

Sarr M. GOVINDA REDDY (My-
sore): You don’t worry; you go on.

SHrr S. D. MISRA: The State Bank
provides remittance facilities at con-
cessional rates to co-operative institu-
tions. It provides financial accommo-
dation to marketing cc-operatives
against pledge of produce. It advan-
ces money against Government secu-
rities to co-operative banks at con-
cessional rates of interest. It subs-
cribes to the debentures floated by
co-operative land mortgage banks.
Therefore, Sir, the Stzte Bank of
India is trying to help the co-ope-
rative movement to a great extent.
Similar is the case with the Reserve
Bank of India, so that these banks
have really come to the rescue of the
co-operative movement, One would
never deny that the co-operative
movement should be self-supporting.
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As a matter of fact the Ministry is
aiways trying to make this movement
self-reliant and the co-operailor self-
conscious. But it will take a long
time before it could come into its
own and therefore this Ministry is
doing whatever lies in its power to
encourage all these feelings of cons-
ciousness. Similarly, Sir, we are
trying to give administrative strength
to the service co-operatives. Regard-
Ing co-operative marketing, Sir, the
target was fixed at 1900 co-operative
marketing societies and we hope to
achieve 1869 by the end of the Second
Plan. We are trying to establish more
and more. Also, Sir, most of the
States have their State marketing
unions. We have the national co-
operative marketing federation already
established. About 4-5 per cent of
the marketable agricultural surplus is
handled by these marketing societies.
Therein we are facing a lot of diffi-
culties but we are striving surely to
correct them and to fulfil the targets.

Regarding co-operative processing
societies, sugar co-operatives have
done wonderful work. As against the
target of 35, 23 co-operatives have
been licensed and 21 are already in
production. By the end of the Second
Plan, 31 will have been functioning.
Sir, sugar co-operatives are working
so successfully that by the end of the
Second Plan, 20 per cent. of the sugar
production in the country will be
covered by these co-operatives.

Similarly, as against a target of
only 166 fixed for the Co-operative
development in Processing Societies,
we will be able to achieve 379 by the
end of the Second Plan, which is more
than hundred per cent. increase. Re-
garding rural godowns, the target
fixed was 4,000 and we will achieve
4,109. Similarly, as against the target
of 1,500 fixed for marketing societies’
godowns, we will be achieving
1,675,175 more than the target fixed.

Regarding
societies, we

co-operative
have in

farming
the country
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| to-day about 3,600 of them for all

types of farming co-operatives, in-
cluding lenant farming, collective
farming, better farming and joint
farming. Out of this, 1,600 come into
the category of collective farming and
joint farming.

Surr BHUPESH GUPTA: And how
many party farming societies?

SHrr S. D. MISRA: That my friend,
Mr. Bhupesh Gupta, might tell. T am
not speaking as a party-man.

Out of the 1,600 co-operative farm-
ing societies, about 800 to 1,000 are
working quite satisfactorily. There is
no reason to feel apprehensive be-
cause there have been several evalua-
tions about which Mr. Gupta must
be aware. At least 800 to 1.000 co-
operative farming societies arc work-
ing very well. The delay in further-
ing the co-operative movement is
due to several administrative  diffi-
culties for which we put up a Com-
mittee, called the Vaikuntha Mehta
Committee. This Committee has sub-
mitted its report which is now under
the active consideration of the Gov-
ernment of India including the Plan-
ning Commission. Now very soon we
will be setting up pilot projects and
other processing societies.

Surr BHUPESH GUPTA: For how
long this report has been under this
activity?

SHrr S. D. MISRA: Since only some
months.

Regarding co-operative training, we
have a non-official education pro-
gramme and an official training pro-
gramme because it is considered that
unless we educate non-officials, unless
co-operators are very conscious, as
they are in Bombay and Madras, we
cannot take this co-operation to g very
high level. Therefore, by the end of the
Second Plan we will have 557 train-
ing units for non-officials. By now
we have trained about 3 lakhs of co-
operators in the country. In the
Third Plan we have very high targets.
Well that is not a matter to be dis-
cussed here.
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Repgarding official education, every
year we are tramming about 10,000
people in various categories, beginning
from Registrars coming to the lowest
levels. We have five types of insti-
tutions. One is taken up by our
Central Committee of Co-operation in

Poona. Then, we have Block staff
training programme. We have also
intermediate  level  training  pro-
gramme. (Time bell rings.) (Inter-

ruption by Shri Bhupesh Gupta). In
sp:te of Mr. Gupta’s trying to put a
ban on my time, I would not 1lake
much time of the House.

Sir, statistics prove that actually
we have covered more than even
hundred per cent. of our targets.
Wherever we have lagged, we are
trying to fulfil. Parliamentarv com-
mittee that is proposed to be set up
will discuss only some of the burning
problems. These problems are well
known because there have been eva-
luations, assessments and mandates
received from several committecs, the
latest being the Vaikuntha Mehta
Committee report. Therefore there is
no case for the appointment of any
new committee because committees
have been there, enquiries have been
made, programmes have been chalked
out and they are being acted upon.
Thank you.

SHrRI M. R. SHERVANI (Uttar Pra-
desh): Mr. Vice-Chairman, we are all
in favour of co-operation, The Gov-
ernment are fully conscious of the im-
portance of co-operation for the pro-
gress of the nation, vet in some States,
particularly in my State, the progress
has been slow,

Sir, I have some experience in this
field. 1 have Dbeen associated with
some co-operative societies. 1 was
Chairman for two years of a cane co-
operative society in UP. 1 had joined
this work with great enthusiasm
hoping to make some small contri-
bution towards co-operation, but very
soon T realised that I was helpless; I
could do practically nothing. 1 was
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merely an ornament or a label, per-
haps, to infuse confidence in the cane
growers of that area and persuade
them to become members of this co
operative society.

Now, under the model bye-laws,
framed by the U.P. Government, the
directors of the cane co-operative
society I am referring to are reduced
to the status of rubber stamps. Of
course, meetings are held quite fre-
quently, twice a month, but almost all
the items on the agenda are confir-
mation of the past actions of the
secretary, or approval of expenditure-
already incurred by the secretary.
The directors come; they meet; they
draw their T.A. and go back. The
secretaries of these cane co-operative
societies are Government employees.
The District Cane Inspectors under
the bye-laws are forced to be honor-
ary secretaries of these societies. They
are not responsible to the Board of
Directors, and therefore not obliged
to carry out their wishes. They are
employees of the Government and as
such under the direct administrative
control of the District Cane Officers.

The District Cane Officers in each
district are ex-officio directors of the
Board of these societies. As an ex-
officio director, he is only one member-
of the Board; yet he can veto any
resolution that is passed by the
directors. I have not known of any
organisation in which one single
member has such wide powers as to
turn down almost every direction or
resolution of the board of directcrs.
The board of directors cannot give an
increment- to the employees of the
society. Thev cannot punish the em-
ployees of the society for inefficiency
or for corruption They cannot even
issue a show-cause notice un’ess the:
same is approved of bv the District
Cane Officer as an ex-officio member
of the board of directors. If some
loans are to be given to any member
of the society, they have to be approv-
ed of by the D.C.O. as an ex-officio
director of the board. If some fer-
tilisers or seeds are to be given, this
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.again has to be approved by the
D.C.O. and the quantum of aid ' de-
pends entirely on his sweet-

3 .M. will. My experience has
shown me, with reference to
‘the cane co-operative socle-

‘tles in U.P, that the power of veto
«enjoyed by this single member of our
Board even exceeds the power of
veto enjoyed by the Big Five in the
‘Security Council at the United
" Nations,

There is another phase also, namely,

that the Honorary Secretaries who
.aTre Government employees and are
subject to transfer according to the
‘Government rules, generally do not

stav at one place for more than a year.
Perhaps some may stay for two
years and in rare cases some may stay
fo- three~ years. As long as they are
posted there, they have to work as
Honorary Secretaries to the Scocieties.
"Th-y are initially posted for cane
development work but most of their
time is spent in the administration of
the society. In view of their posi-
tion, the Board of Directors have
nc¢ conirol over them., I have seen 1n
some cases thesc Secrotaries instead of
treating the membere of the societies,
the delegates and the Board of Direc-
tors as their bosses, treaf them as
their servants. They do not pay any
Tespect to these members or dele-
gatas They do not care {o consider
th~ suggesticns given by them and all
‘th2 time is spent in pleasing the Dis-
trict Cane Officers and carrving out
their wishes. Under this set-up,
obviously the people of the area, the
members of the societv, the Delegates
and the Director; lose interest in the
society, with the result that we do
not get the popular support or enthu-
siasm which is necessary to develop
co-operation in our country at a faster
“pace. Whenever this matteris brought
to the notice of the State Government
au‘hnrities, the reply has always been
that the people in the rural areas are
not, enlightened enough or expecrienced
enough to manage their affairs i is
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very strange that these very people
are experienced enough to select their
uovernment to rule their country and
to decide matters of policy but they
are not experienced enough to
administer to their own requirements
and needs through these co-operative
societies in a much smaller sphere. 1
ama reminded of the excuse that the
Britisih used to give us against grant-
ing us independence by saying that
we were not fit to rule ourselves.
Maybe that our rural population is not
so well-versed or experienced as you
would like them to be but unless they
are zliowed some freedom in adminis-
trative matters, or freedom to make
decisions and execute them, they will
never have the experience themselves
to irunage their affairs, Unfortunatly
this 15 not a matter of policy. The
volicy of co-operation of the Central
Yovernment is very good. We have
nothing against it but the administraiion
of this policy is defectiveand I wouid
draw the attention of the Minister to
this aspect of the question. I honestly
feel that we could do much more
than we have been able to do so far.
The development of the co-operative
movemein may be faster than it bas
bcean  We have done a lot as the hon.
Parliamentary Secretary stated from
fisures, Bub still this aspect of the
question, which is keeping generally
the members of the societies away
from co-operation and those who have
rot vel joined the movement, should
be tackled in which case I am sure
the progress would be much faster,

Now I mentioned about the
co operalive society because I have
expoerience of only those sccipties.
There are certain cther matters con-
nected with registration, organisation
and framing of the constitution, rules
and bye-laws which are unduly
delayed. Again it is my experience
that T wanted to start a co-operative
store for catering to the needs of my
labour in one of my factories at
Allahabad. 1 worked at it for about
2 years and ultimately gave it up in
frustration and disgust because I
rould nol get that store registernd

cane
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Co-operalive
This again is a State mat-

ter but I mention it here because I |

feel thai if the Central Government
and the hon. Minister feels that some
useful purpose would be served, le
might take up these matters with not
only the State of U.P. but with the
other States as well and 1 think if
there are uniform laws, byelaws and
rules for co-operative societies, it will
go a long way towards popularising
this movement ang make it really
beneficial and useful for our nation.
Thank you,

Surr D. P. SINGH (Bihar): Mr.
Deputy Chairman, 1 have been listen-
ing with a great deal of care to the
debate that has been going on in regard
to the co-operative movement in our
country during the Second Plan.
Listening to the debate, 1 discovered
from the speeches made
Misra and Shri Deokinandan Narayan
that the picture is such a rosy one
that ne one need have any disappoint-
ment or despair, that everything is
going on merrily in this country so
far ag co-operation is concerned. These
friends have not even cared te point
out if there are any failings or defects
which have +to be remedied. It
appears to me that they have been
more concerned with upholding the
position of the Government than with
really examining the whole question
in a scientific and objective manner.

My own feeling is that although
there has been much talk about the co-
operative movement in this country,
that the co-operative movement has
made much progress and all thst,
really we do not feel the impact of
it. I am concerned not so much with
the figures—which are there of
course—as with the fact that no real
impact has been produced n the
country so far as this movement is
concerned. It so happens that 1 2lso
come from a village and I can say on
the basis of what little I know that
therc is absolufely no enthusiasm in
the villages which I at least know
personally., So far as this movement
is concerned, not many people think
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that the movement is going to do any
real good to them, maybe because it
is bureaucracy-ridden, maybe bacause
of many defects, maybe because a
large number of people in the villages
are not able to derive any real bene-
fit. It is pointed out in the Second
Plan report on page 222 as follows:

818

“To a large extent, in rural co-
operation the crucial unit is the
village. In implementing the pro-
gramme of rural co-operation, there
are three aspects to which speical
attention has to be given. Firstly,
credit is only the beginning of co-
operation. From credit, co-opera-
tion hag to extend to a number of
other activities in the village,
including co-operative farmung. In
co-operation hard and fast rules of
development cannot be made and
every step is determined by the
experience of the prople.”

“The second aspect is that every
family member should be a mem-
ber of at least one co-operative
society. The third aspecct is  that
the co-operative movement should
aim at making every family in the
village creditworthy. At present
even in an area in which the
movement has spread most, only
30 to 40 per cent. of the families
are ablz to satisfy the conditions
laid down.”

Even according to this report, only
30 to 40 per cent. of the families are
credit-worthy. What hag really been
done to make the others credit-
worthy? With only 30 to 40 per cent.
of the population you cannot really
build up a co-operative ‘movement
because much of the benefit of the
co-operative movement will go to
these few families in a village. My
submission 15 that no attempt has been
made to tell us as to whether the co-
operative movement has really been
able to bring any benefit to the entire
population not merely to this 30 to
40 per cent, of the village. A great
deal was said about the very great

\
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progress made in this field; we were
also told that the villagers were very
much happier and better but my own
feeling is that until and unless the
necessary reforms are carried out in
the villages, the co-operative move-
ment will not be of much use and it
cannot be of any benefit to the peo-
ple. Land reforms have long been
delayed. The Planning Commission
has been demanding that land reforms
should be pushed forward but have
land reforms gone ahead with as
much speed as they should have?
In my view, Sir, unless and until
some sort of community life is
developed in the villages, unless and
until land reforms are pushed for-
ward and unless and until a large
number of people in the villages are
made credit-worthy as soon as pos-
sible, the co-operative movement, so
far as the villagers are concerned, is
not going to do 'much good. I helieve
that the success of the democratic
experiment which we are conducting
will depend in a large measure on the
co-operative movement that we
build up in this country. Government,
of course, is spending a lot of money
and Government, I believe, is doing
all that it can but in spite of all that,
the proper atmosphere and proper
enthusiasm is not visible in the wvil-
lages or in the cities. Why is that
so? It is absolutely necessary, in my
view, to analyse that, to examine that.
I do not know whether the committee
that has been suggested will be in
a position to take up this duestion
but I think we should be absolutely
clear in our minds as to what the
defects of this movement have been
so far, as to how those defects can
be remedied and as to how people
can be made co-operation-minded.
It we want to build up a democracy
in our country, it has got to be a co-

operative democracy and you
require a proper atmosphere for a
co-operative democracy. You cannot

build it up unless and until there is
enthusiasm among the people. The
officials do not co-operate as
much as they should; there ig per-
ceptible lack of enthusiasm. We can

Co-operative movement

all gsee that, It would be an absolutely
wrong thing to shut our eyes to
that. What is it that we are going
to do to create this atmosphere of
enthusiasm? " I, therefore, would like
to agree a little with my hon. friend,
Shri Malkani, that unless the whole
structure undergoes a change, the
whole of the administrative structure,
perhaps it will not be possible for us
to create an atmosphere of enthusiasm
in our country. 1 do not think it
will be proper for me to go into the
question as to how that administrative
structure from the village to the dis-
trict and again up to the centre is to
be changed. That is a very big ques-
tion. At the same time, taking into
consideration what has been said by
Mr. Mishra and others who have been
supporting the Government on this
point, it seems to me that it is neces-
sary for us to do a little re-thinking
on the question. We seem to be very
smug about the whole business; we
say that the targets have been achiev-
ed ang so everything is all right and
that nothing much needs to be done,

Sarr B. S. MURTHY: I do not
think that is the idea of the speakers
who have spoken about the achieve-
ments,

Surr D. P. SINGH: From the
speeches of some Members I got the
idea that everything was so rosy and
good that nothing much needed to be
done. I want to emphasise that we
have really to think about the whole
thing. I would like to urge that we
have to take into consideration the
resolutions adopted at the conferences
of the co-operators. They have got
many organisations, regional and all-
India. They sit from time to time in
annual conferences and they consider
the whole question as to how far this
movement has progressed. From their
records and from the resolutions that
have been adopted from time to time,
it appears that they are frankly dis-
appointed with the progress made.
Now, these are the very people who
have worked in this movement and
they tell us from time to time that
not much progress has been made,
that it is disappointing. Is it any use
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then our saying that the targets have
been achieved and even exceeded
when all these people who are in if,
who have given their lives to it feel
that not much has been done, or at
any rate it is not a very satisfactory
state of affairs? I would, therefore,
urge, Sir, that the Government must
in no circumstances be complacent
about it, must not pat itself on the
back and say that it is doing very
well. I think it is not, because the
impression that we get—even when
they move, apart from the files, this
is the impression that they will get—
proves the contrary. Not much pro-
gress has been made and there is not
much enthusiasm anywhere. People
do not feel that the co-operative
movement has made any big strides,
Bir, it has been declared almost from
‘the housetops—our Prime Minister and
others have also emphasised this from
time to time—that the policy of the
Government is to encourage co-
-operative farming and joint farms,
Joint farming, I believe, has not at
all been encouraged. Nothing has
been done to give encouragement to
‘the idea of joint farming. So far
as co-operative farming is concerned,
that also has not achieved any success.
I would like to know as to what pro-
gress has been made so far as this
aspect is concerned, so far as the for-
mation of co-operative farming so-
cieties is concerned. Maybe I have not
been able to come across figures so far
as this question is concerned, but I
would like really very much to know
because this is the crux of the prob-
lem so far as the villages are con-
cerned. 1 do not think sufficient
propaganda has been carried on to
encourage this idea. I do not believe
that much has been achieved, even
-apart from the question of propaganda,
‘in having co-operative farming so-
cieties. I, therefore, believe, as I said
earlier, that a great deal has to be
done, that the progress that has been
-achieved so far is far from satisfac-
tory, that there is a lot of bureau-
«cratic control, that changes in the
law are necessary, that land reforms
are necessary in order that people
‘in the villages can become credit-
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worthy, in order that they become
conscious of their rights and in order
that they acquire a kind of person-
ality so that they are able really to
participate in the co-operative move-
ment enthusiastically. All these will
have to be done. So far as this
resolution is concerned, although I
agree with the spirit of the resolution
in the sense that no real progress has
been made—at any rate no adequate
progress has been made—I do not
think any useful purpose, or at any
rate the purpose which a Committee
of the kind envisaged in this resolu-

tion is intended fo serve, will De
served.

SurimaTi YASHODA REDDY:
Mr. Deputy Chairman, when I read

the resolution of the hon. mover of
the Opposition, this one word ‘causes
for the slow progress of the co-opera-
tive movement in the country’ struck
me very significantly. Just now the
hon. Member who spoke said that all
the Members who spoke from this
side painted a very rosy picture. The
first thing I want to let the hon. Mem-
ber of the Opposition know is that
it was not a rosy painting of a pic-
ture; it was just a mere statement of
facts. They may like it, they may
not like it; but it was not a painting,
much less a rosy painting, of a pic-
ture.

Sei BHUPESH GUPTA: It was a
rose itself.

SurimMaTr YASHODA REDDY:
Rose is never painted. It was rose
itself; I stand corrected. About this
mention of the slow progress of the
co-operative movement, I think it is
absolutely an incorrect statement as
could be seen from the figures given
to us by so many hon. Members and
also by Mr. Misra who just spoke a
few minutes back. It it is anything, as
Mr. Malkani said this morning in a
very characteristic way, one feels
that the figures are too good to be
believed, I for one feel that the co-
operative movement is a movement
which can only be slow and it can be
steady only if it is slow. In India, a
country where the percentage of
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literacy is very small, where commu-
pications are almost nil, where the
gpirit of co-operation, though it might
have existed in days bygone, does not
appear today, where all sorts of poli-
tical parties influence the thinking of
the innocent village people, where
publicity is not very much and where,
I am ashamed to say, corruption still
exists, in these days if the co-opera-
tive movement has taken such strides
as it has, I am very proud and I do
congratulate the Central Ministry for
all that it has done. As far as the
Government can go, as far as the laws
can go, as far as the hon. Minister
could do from the Centre, he has
done. He has passed many laws; he
has amended many laws; he has given
enough allotment of funds. After all,

India is not a very rich countiry
where you can . . .
SHRI V. VENKATARAMANA:

Which is the law that has been passed
by the Central Ministry regarding co-
operation?

SHRIMATI YASHODA REDDY: 1
said amended certain laws. There is
the amendment of the Reserve Bank
Act, warehousing and all that.

Surr V. VENKATARAMANA: What |
were the laws that were amended by
the Central Government?

SHRI B. S. MURTHY: The law of
moral persuasion.

SHrRIMATI YASHODA REDDY: 1
say some legislative and administra-
tive measures were taken. For ins-
tance, there was the enactment of the
Agricultural Produce (Development
& Warehousing) Act in 1956, Then
the National Co-operative Warehous-
ing Board was established in Sept-
ember 1956; then there was the
amendment of the Reserve Bank of
India Act of 1955 to enable the Bank
to play a more active role in the
field of rural credit. All these things
were done not by the State Govern-
ments nor by the hon. Member there.

If all these were not done by the
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Central Government I do not know
what it means. They may not have
come under the name of co-operation
as such, but they were meant only to
help the co-operative movement. And
1 know the hon. Member there who
spoke so vehemently this morning is
one of the people who have no faith
in these things. He is just one of the
people who go to the villagers and
say that co-operative farming should
not be there but all the same he
comes here and says that the Govern-
ment has not done anything. (Inter-
ruption). Sir, I object to this. I
never Intervened when he spoke and
let me have my say. If he likes let
him listen; if he does not like let him

go out.

Surr BHUPESH GUPTA: We would
like to know from the hon. Member
how the Congress in Andhra Pradesh
is dealing with the co-operatives.

SHRIMATI YASHODA REDDY: He
does not belong to my party and
SO . .. .

Surr BHUPESH GUPTA: That is
why 1 seek information.

SHrRIMATI YASHODA REDDY: In
spite of all these things the co-opera-
tive movement has developed. And
for us to criticise that the progress of
the co-operative movement has been
very slow, this is not the place be-
cause here there are only the policy-
makers. The actual implementation
of that policy is at the State level and
for each State the facts and figures
are different. 1 come from such a
state that, with due respect to
the hon. the mover, I can with great
pride say that Andhra is one
of the States where the co-
operative movement has been most
successful. Though my hon. friend
from Andhra from the Opposition side
said that the Government and the poli-
ticians there are undermining the
c9-operative movement, I challenge
him and say that if there is any State
which has succeeded—of course, every
Success has its pitfalls but as far as



rarliagmentary Commit-
tee for enquiring into

825

success has gone I can very vehe-
mently and with knowledge say that
—Andhra has succeeded very well
and I am proud of it.

Sert BHUPESH GUPTA: 1 entire-
ly agree that the Congress has suc-
ceeded in capturing the co-operatives.

SHRIMATI YASHODA  REDDY:
Whether we have captured them or
whether we have developed them, we
are mot concerned with the hon.
Member. We are concerned with the
real people and if my hon. friend is
prepared to come with me I will take |
him to any village and let him talk
to any person belonging to any party.
Sir, I can tell you that they are most
satisfied with the working of the co-
operative system there.

Apart from that, of course, I do not
say that everything is good; every-
thing 1s all right. There are some
administrative difficulties; there are
certain delays and there are certain
things for remedying which the Gov-
ernment from the Centre can direct
the State Government to take some
action. For instance, short, medium
and long-term loans are being given
by the Reserve Bank and the Co-
operative Banks. My personal expe-
rience has been that as far as the
short-term loans go, they are very
good. But as far as the medium
and long-term loans are con-
cerned, they are not very satisfac-
tory. After all, the poor villager
needs long-term and medium-{erm
loans and not so much these short-
term loans. If in this direction some-
thing more could be done to the vil-
lagers, they will be very happy.

Secondly, especially in Andhra, we
have certain difficulties.
most of the landowners are joint pat-
‘tadars. I just want to point out to
-the hon. Minister that sometimes the
working of these things do not go
well. Suppose there are four or five
persons who own a patta jointly. It
one individual out of them wants to
-get some credit, he is not able to get
it because of some technical or legal
‘objection. If some alteration in the
bye-laws or whatever they are could |
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be made and if the individual member,
if he so desires, is enabled to get
some loan from the co-operative
banks, if some relief could be given
to him, it will be a good thing. Sir,
in the matter of credit, in the matter
ot use ot fertilisers, seeds and the
provision of other facilities, there is
a great improvement in our State and
people are feeling much happier than
they were before. My hon. friend
there was saying that co-operative
farming has been a window-dressing
1n Andhra especially. Sir, I do not
know what it is. This word ‘window-
dressing’ 1s such a sophisticated term.
Maybe, my hon. friend who has
studied abroad knows it but the poor
tenants of Andhra know nothing
about this window-dressing. If he
comes and sees some eight or nine
farms which are functioning on a
co-operative basis in the Langka area
he will see for himself how successful
they have been. And they are not
within four enclosed walls with only
a window to show a rosy picture. 1
would invite him to come and gsee
the working of those co-operative
farms. There are however very many
difficulties which we also realise; we
do not need a Communist Member fo
tell us that we have not done this or
that. We all know the difficulties. We
are concentrating on co-operative
societies of a multi-purpose nature,
service co-operatives and in that field
I can tell you with some knowledge
that they are working very satisfac-
torily.

One important suggestion 1 would
like to make here. I do not know
whether it will be practicable or whe-
ther it will be possible. Now with
democratic decentralisation especially
in Andhra, I am just wondering if
these panchayat samitis could not be
made to have something to do with
these co-operatives. There you have
non-official members. They have
direct access to the peaple and they
know what the people want and they
are the people who will have to give
sanction for these. If that could be
done, there will be much less delay,
much less heart-burning and greater
success, One more thing T would like
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to say. In our villages, the village
karnam, I think, is the undisputed
master of either rejecting or accept-
ing an application. I am subject to
correction.

Surr B. S. MURTHY: The village
karnam has nothing to do with it.

SuriMaTi YASHODA REDDY: That
was why I was rather hesitant to say
it. I do not think I have got any-
thing more to say, ‘excepting that I
do not feel that the progress, as far as
the Government is concerned, is slow.
The progress of the co-operative
movement cannot just be Dbrought
about overnight, just by a hundred
Acts or a hundred legislations. The
spirit must be imbibed by the people.
It is a slow process. The whole
country should change and for that
better facilities, better psychology and
better atmosphere must be created.

Sar1 AKBAR ALI KHAN: Better
co-operation from Communists.

SurimaTr YASHODA REDDY: Co-
operation from the other Members
also. ‘That is most important. Co-
operation ig not mere passing of law.
They should forget politics and they
must think of the principle behind it
and help the Government. I do not
think a 15-Member Committee of
both Houses is going to do much,
because there are ever so many Com-
mittees. When I go through the re-
ports, I find that almost every year
there is a Committee. If the hon.
Minister thinks and if the House so
desires, T have no objection, but my
own personal feeling is that it may
not be of much help.

oft stz ot (fer) @ saremer
W, § TEATIF AFNRYG F TAATT I
g fr 3% =7 /v =1 gy weEw ¥
gast Iaferq foar | g5fe & 39 weary
F1 aeq fadreft § 1 fr S wemfran
arRIA @Y gEtwae #® AR 8,
wfrd s ggwfar skem &
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FAT ST FF TRTAT STAT FT GHATT X
At 1 g3 Ty &, sk g ot §
AR TFATE AQT F | A7 AR AL
qEl wiga §, 994 A AYY I H,
T2 ¥, 75 g w@r 3, ardy wmmm-
fra” wrmades | FNF TR SEHT
s urdt £ ag a5 gwadr 3 fw fawn
gewfrar ardla & qFF ¥ quiaang
Fr oraAT S 2 g € 1 gafag 3w
o & it qfrardy fagra & sger a7
59 fomr €

aEAE Hf qh T ¥ A qEGTT
¥ ag arq o § i ozw o ¥ wv
T 3 7Y §, IT IS A7 @y *T
FAT § | g Fgar fF T ar F 4y,
TN & wg agwifiwr s a9
e &, ag sfae 78t § 1 forw avg #r
FATT 437 WeF §, W& am@l arF §
T 54 e & gu wot gfa w1 w19
A 7w 93w 5 gmd 2§ oAw
sitafa gE g am wee §, AR AT E
Tv g WY ¥ iy "wwfwr &
T 9T GAT 3 FTAT § T gH a9
Frargfaa av=T G | AT A F
far g seFifar & uR ov &
FTAT FNAT | Tq T H Sr TN
g’ A1 ama & af §, & awaan § 9w
3 4. geeq 3 AW gaay fgary Ay F15
ata A8 §

™ gwE § 97 oy wEEdy ar
FHET JATH AT I@ FLr A€ § & wwwar
Z f5 979 WA § 3@ wwewm w1 g2
Agt fpar sr awar § 1 gATE Tl
FAEY ¥ 39 Trg § 33 g9 Arfew
ot gu & | wA § oY 39 qg 7 73
Fafzat ot g€ & | W% =T onfw
FHEA ¥ @ awg Afed A FRdr
qAT TET E | oF T oW g\ AN FT
T AR T GFY £ ar 9 T 9y
ATIT T AT FT T FT qwa & 7
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guaw Nfafessr odfa——Tad w2
qrEl &Y @ w1 Sa¥ e awq @
Tl § #R SwE" §—siy ggarfar &
uFIw faas —aix arfeat aunmEm
97 fazamg w@dt &

* * * * *

afws g7y ot A wraer & v
g ? gAFY arEl § 5o wgroe €Y sanar
¥, afad g el ok wqd oy v
T sameT A aF qe anr 4@t 8
afea o orfcat qaar ¥ faEw
@AY &, FAT TET AT 3T WA EE
mEfifae @ @ I w faow
FT & ), FFafae R dto q@o Yo
FY at5 AT, 7 o 77 gEFrfar a
fazama =wa § | afw ey ot arfzar
59 19 ax fazarg w7t & 98 N &
19 g% 3T F AR AT T |
T &0 H Fae faq fage)y frar 7
FH A&7 FORT WX T FHTARAET FT
FH & FAITT T TFAT § | TR ar
fegmimt # @aw AR JFEw ug
gFaAr § | WL TN A 9T 4 =5
T AT ATE | qF 43 Aqa W AFATE |
ANT FFE TET & fF 39 1 § JI
g 2wr wfed, Agrgds ammfe
g =g 1 ¥ A fag g gy
# 7t garg 3 {5 e gardy e =
FW H AR g3 A1 TS AT AT FTA
ot £ @meYy s@ sadr o gafaa
foedt Wt @ifzwt 37 i o¥ faEmw
FAT & IF TR F1 T8 qT9E AT
Tifed & wz dvgmds Femefa
AT FEY /T a1 qqE FHmRfey
#1 @ e s wifed 0 Ay ad
FCAT gafad W s & o § fa
FIT wEEIfel AR ¥ gT A
Miwm #F 9@T v &) DT B
gad & fag g wevw smnifes
FIfHT AT FIT |

*Expunged as ordered by the Chair.
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st wiewg ol - SEi SR #-
e wave € g oy T @AgEs
AT grar € arfem waw 3 ¥ & 78 w1d
QT 72T fawar s wwar £ 1 i gary
A€ AR ST A 39 gEEY ¥ Ay .
d72g T ¥y f5d, o faam foam
qyamt &, § A 79 § 1 afwa gare
2 qgT famrer &, fraaY gurdt amardy
g, fage mig & o a% @ oF T {
ggFrfar & s 9r @ sy #
FaT anaifea & wfad am 7@ gwn
AT o 7w fael a3 | of swla «dY w7
FEY & | WIT WA W A A aET
fmmifza gy F17 fFar v @ any
| A S FRAN VIR Frwn § g F
qg |9 @ g F0ady |

g% 9y &7 9T g W wig §
Frndfea aigw & af@ & gt FET
arfed | e gww oE fE | o
TATT NISHA STEY SATET EY GFATE |-
T gW 94 SN AT & 39 F1F F e
STE AT 59 AT T AR (F e 99 "I
Ffr & v SwfF FTAFAE

oy gar arE AT T A
fir Ay fetemm s o @Y T3
g & | #1E Y feeteae 4t <R W
Frrer § & ey omen £, 9 A% 50
Fq7 %1 &7 fear o § AW =
a2 fagra a9aT § | Safen S¥ Teer
wre ¥ & fagn wgar § | 98 F@A
fr ag fagra e § 03 ™, W AT
DFA §F == 7, TG G

Sprt BHUPESH GUPTA: What has
happened to it?

Surt SHEEL BHADRA YAJEE: It
is happening everywhere. The Com-~
munist people have not given up this
idea.
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4ff froeft wifeat A 7O F
Fg Feoar wrfzd, gAfaT 39 7 A
sy 3 w3 ad @Y aav g F usg
Frawe fr 107 7 | T TF SAFIR
o gzefer T § F Faw oo
fretofy fear =7 7970 qAdq FWE |
7 At qaay § 5 v agwfar &
TIATL 9T AT F A FT EIAT
&Y s, daadty A aerae @ s
@ 3 ANz A wAR, amE qrEt w7
gz faa Aryq | I IE [/ F AT
3% a9 ¥ 43 7% § T¥ 37 g FA0
Tifa® 1 37F 77 A a1 arfey O aars-
arg & wfeq fr 3o £ afa qar wwadt
7g q&fr 2 AR A AT FT FeOqA
WET( 2 | T 2T AT AW g e §
fF 2o ¥ gqrerATe &Y TqTOAT &1, dE-
FIFAT F qrae 9T qF w14 gAY g
& 19 & 94, 99, q9 § 2 A fegd |
e gae faqr &< gg w14 fear @Y
g frady iy w13 & 7 9g wefr @
qFT E |

adr arg agsifan ¥ g &
T % a3 2 P At ozl aee -
2T T ¥ 9FEe Iy §, o v
&1 gy gk 3 ¥ Fa7 sramifoer
FAT T T Mg N g8 THgaq
Y T7g & W F17 F w1 Fgavw @
WA I AN TR ITF OF S I
g AFeT § T30 qT——F ITHT 19 797
9T A0 A wEA §--fF uw ad &
3% Wrekaa 1 #1748 g\ 3T
3w & fr aare sa% ARttt ar @
g 1 afer g7 oAl ¥ Faifea &
graey # /Y @ AT g, e 4,
9 7% 377 Arqw gfedw ad @,
Wewa q5 7 ar, a7 IF gW AN
$g T FIAT AT & T8 T8 & qFav
g ATEmar ¥ aw v d 9

Co-operative movement
I ARHAE  #Y awg ¥ fewwq SSTH
T3 WY § | Y guR WA o gee
%% e 7 5 & a1 aw o AN
#1 UwegaT aff 3w ) eF @ A
ITH T AT g8, A7 Wt AT
TIET T FITAT

AT @ 9T 9T /TR
3T fra & fae s fed o) am
Ty =rfgd fr g e faeey
¥ 77 |rfiar § 1§ AT w g9 wIq
T T AM, Afea FETorea & MEE
7% afg T &Y g W egmEr g ar aa
78 fga7 § T fora v wifs @ 39 fzam
¥ @ g @ W g w g
T Y & | WET g% qEd qeed
T gEE §, 9% F WA ¥ g, Mg
g ¥ g, 7 agarfar &1 S wa §
AR GNIT FWE | AT T AEC
FEFTIAT qTRAT 1 GIET T @
& M frge e & oo o F samer
qauF § afqers gl Faa T F
zafqr w3 g% ov geft ¥ I T
qAT a9 qF g9 faadr Famdfes
Hergde aqTa, W & et @
gl, TR 7ag 7 g1, F T qrey agy
& 1 A & qdw e ot A 57 v & g
g 3 R 3 gg qe 93w &
A q ) AT 3" S (w wEEdl
Fr FALT G FT O § Oy T qEAT
agY § 7w F cerrfr 9T o wanwew
73 &, 7 A FAfei A gard sy
& 3% wamedy A fR E | afed T
TET F AHEL ST Iiw g ommw
AT we W@ # A four, SOF
faa gw sa® wegaT ¥ §, AfET o
sear 7 fady vy & 1w Y A
QT 8 a8 Faar § fr syt
qade AR FrarRfes faczy o AwmA-
7 geeat 7 I o aF & § WS
g fed § 57 o faww v oy
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v Frar wawr ad ga S A g 8 F
AT IGreqTA F ATAR T FATT-
fra qzHT TAT FT NISFTA qEMAT
ST, PHE AERT i1, TFIAT WM AT
TR & 92 F99 FITF § T WO

SHRI SONUSING DHANSING
PATIL. (Maharashtra): Sir, the re-
solution is based on a certain assump-
tion which is too general to accept.
I1f the mover had put forward the re-
solution just to assess the co-operative
movement in general without attribu-
ting slow progress to the movement,
I think it would have been better.
But since he has taken up a sort of
assumption for granted that the pro-
gress is slow, he is duly replied by
the previous speakers that the targets
are fulfilled in many respects to the
extent possible. The progress which
is considered as slow is almost only
in two or three directions, and the
majority of the activities which are
connected with the co-operative move-
ment have fulfilled the targets that
are laid down in the Second Five
Year Plan.

Sir, I need not dilate upon the role
of the co-operative movement and its
importance in the rural sector. It is
more an educative movement essen-
tially than an economic one, though
its aim is to build up economic condi-
tions as far as the rural communities

" are concerned, and in the co-operative
movement lies our hope. That has
been accepted also. But while assess-
ing the movement, we have to take
into consideration whether we should
sacrifice quality at the cost of quan-
tity where the emphasis is to touch
every rural area, whether our basis
should be lending for production or
whether our basis should be lending
blindly.

Sir, from my personal know-
ledge I can say that there are
certain  fundamental impediments
in the progress of the movement
whch  will have to be examined.
One of the welcome features is that
the Government of India has given
Co-operation to the Ministry of Com-
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munity Development, because it has

gat an intimate connection with ail

the rural activities which are more or
less similar to the co-operative move-
ment, Even the Rural Credit Survey
Committee has given certain criteria
as to how this movement is to be car-
ried on on sound lines. We are still
groping our way as to whether we
will be able to supply adequate credit
for production and whether increased
production as a long-term plan is go-
ing to be the solution to our problems
of unemployment, and so on, and
there are several other problems
which face us. Then we have to con-
sider whether we are lending for pro-
duction, whether our movement is a
comprehensive one inasmuch as it has
developed 1n all directions, whether
this is necessary or whether this is
lop-sided. To my mind it is lop-sided
insasmuch as, though there is of
course a development, it is not to the
extent possible and it is only on the
credit side. Even to this day market-
ing particularly does not show us any
sort of hopeful picture because the
area covered by marketing is only 4
per cent. of the targets which we have
planned. We wanted to handle 10
per cent. of the surplus, that is, about
Rs. 1,200 crores worth of marketable
surplus was to be handled by the co-
operative marketing societies, but the
results show that we could handle
only 4 per cent. That means this is a
most difficult form of co-operative
movement to which we have to give
the utmost importance. If we do not
direet our concentrated attention to
this aspect of co-operation, I think
whatever the agricultural primary
producer produces, if he does not get
good marketing facilities or does not
realise remunerative prices through
the marketing societies, his efforts will
be wasted.

Then, Sir, with regard to the
advance of credit, I am glad to express
myself that Government has done a
lot in this behalf, it has advanced as
much as Rs. 225 crores as long-term,
short-term and medium-term loans.
Even then, as Mr, Bhupesh Gupta has
pointed out—and I see the force of
his argument—if production is to be
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boosted up, the requirements of ade-
quate finance of the agricultural com-
munity will have to be gone into.
Now the Third Five Year Plan is on
the anvil and it is going to be discus-
sed. It is for the Community Develop-
ment Ministry to pull its weight and
see that adequaie resources are made
available to them so far as the credit
side is concerned. If that is not done,
the spirit behind the recommendations
of the Rural Credit Survey Committee
will only remain on paper. The report
says that finance should be linked to
credit-worthiness. The real difficulty
in the villages is between the ‘haves’
and the ‘have-nots’, Such of the per-
sons as have landed property can
alone be members. No other persons
will get help, but they alone can get
the advantages of the society. With
regard to the other persons belonging
to the weaker sections of society,
the Scheduled Castes, the Scheduled
Tribes, and so on, nobody will stand
surety for them, and that is a problem
which the movement will have to
face. If that is not touched in the
Third Five Year Plan, then our co-
operative movement is a movement
only for those who have got some pro-
perty, and the vast mass of humanity
is excluded from its operation.

The third point which I stress is
that the co-operative law must be
made somewhat flexible and uniform,
and model bye-laws should be made
for uniform application everywhere,
because this being a State subject,
every State legislates according to the
conditions obtaining in that particula:
State, but this is a movement which
is above party lines. Mr. Bhupesh

Gupta and some other friends in the

Opposition might have tried to bring
the party in power to ridicule. I think
this is one of the purest movemenis
where all sections of society, all opi-
nions and all parties are duly repre-
sented. The only condition 1is that
they must be genuinely interested in
that. I have seen a number of organi-
sations where there are Communist
trends, where there are very staunch
Communists, There are Socialists;
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there are Congressmen; there are
Jana Sanghites and so on and so forth.
But in actual practice, it does not n
any way hamper the working so long
as they are genuinely interested.
But persons who are not genuinely
interested will always see politics in
it. I have tried to read some of the
salient features of the American co-
operative movement and one of the
things which we can take advaniage
of is that the role of their societies
is only confined to lending, and to cer-
tain activities if they are multi-pur-
pose societies, But as far as the cen-
tral financing agencies or the central
co-operative societies are concerncd,
their only work is to lend and it is
not one of their duties to see that the
use of the loan is made only for the
purpose for which it is advanced. As
we see, many a time people, due to
poverty, utilise these moneys for some:
other purpose because they are in a
distressed condition and there is no
scope in the bye-laws of the society
to make provision for such a thing
and they have to see to the rules
which are obtaining. That is, thete
is not some sort of provision to help
a man when he is in distress, for
example, when he is required to spend
for the health or operation or educa-
tion of his child. They do not take
into consideration all these realities.
But they take into consideration what
his property is, what his solvency 1s
and how much they can advance.
Now, il the spirit of the Rural Credit
Survey Committee’s observations is {o
be taken into consideration, we and
our co-operative movement will have
to note these realitieg that for distress
conditions we must make -certain
allowances and see that whatever is
the money that is available for produc-
tion is utilised for production purposes
only and repayment is adjusted. Te-
payment of the money is an important
consideration in the co-operative
movement and it must be regular and
genuine. But what is the nature of
repayment here? It is only a paper
adjustment many a t{ime. I belong to
a district which has ‘he advantage of
being the pioneer in the co-operative
movement under the rural credit
scheme and even there, the evaluation
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reports says that there is only a lop-
sided activity on the credit side. Tt is
nol necessary that their activities
should be only in regard lo the credit
side. Mr. Bhupesh Gupta has not
suggested any particular item in this
regard. There are a few items like
the marketing aspect. If he had
really wanted a sort of probe into the
matter, he should have suggested
some sort of machinery and we would
have welcomed it, but he is not facing
the realities but only casting a slur
that the movement is slow, and to say
that its progress is not enough is
something which is to ignore the reali-
ties.

Sir, I come to the American exam-
ple. The district co-operative bank
or the apex bank there has got, in
addition to the responsibility of ad-
vancing loans, also the responsibility
of production. Funds are given to
them by way of trust or handed over
to them for efficient cultivation pur-
poses. For efficient cultivation of the
production, besides the natural agents
of land and water, capital and labour
are the most important things. For
want of capital, there is no efficient
cultivation. So. this particular item
is supplied by the banks and they take
over the management of the farm and
they contribute to the increased pro-
duction. Here we are not taking in-
to consideration that rule in regard
te co-operation. We are trying 1o
have a sort of agricultural plan for
each village. Whether that agricul-
tural plan has been taken into consi-
deration in the context of the avail-
ability of adequate capital is a point
which the planners have to think
about. Of course, they have mnot
given out any suggestions as to how
the movement will be concentrated or
directed towards the boosting of pro-
duction, We will have to take that
line. Ultimately more production
alone will cure some of the ills which
are longstanding.

As far as membership is concerned,
only persons who have got a sense of
service, loyalty and discipline should
be members. A number of people join
the co-operative movement in their

the slow progress of
Co-operative movement

enthusiasm but they do not take any
effort. What do they do?
merely members. They do not sell
the produce. There comes the ques-"
tion of loyalty. Here is a movement
which is based on voluntary coopera-
tion and where there 1s a mutual obli-
gation—one for all and all for one. So,
if this is not taken into consideration,
we will not be able to build up the
resources on a self-reliance basis. En-
forcement of discipline or loyalty to
the organisation is not forthcoming.
I think the mere increase in numbers
is not going to solve the problem, but
it will create more complicated prob-
lems and it will be only a sort of
movement in the hands of persons who
do not have any regard either for
truth or loyalty or spirit of service ‘or
sense of discpiline. That is the point
which I wanted to urge very empha-
tically. These things will come in our
way of expanding the co-operative
movement and increasing its capital.
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They are

The other important points which I
want to make are that the develop-
ment in the direction of processing and
marketing societies, industrial coopera-
tives, labour co-operatives and consu-
mer co-operatives is not satisfactory
according to me. There should be a
more concentrated attempt to revita-
lise the societies instead of

creating
new ones. There are the C & D
classes of societies, I agree with
Mr. Gupta that until and unless you

revitalise these societies, it is no use
creating new ones. The third point
is that in the case of overdues which
naturally take the society into liquida-
tion, Government must examine the
question and the interest which they
recover should not exceed the damdu-
ppat as we generally call it, and
damduppat should not exceed. This
principle is not adhered to. If this ig
adhered to and if it is made a legal
obligation on the society that they will
not recover beyond the real damdu-
ppat. I think many of the societies will

be saved from the status of liquida-
tion.

st tw @gE (77 W) 99-
mfe qEEE, 38 WA S g
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qr7 WO § THRY 98 FXF AR
7 e g gd & o w §
FrQyefy 7T A 39 T F g TATHE
¥ 1ot waay sonaifea & Tt & aw
§ gafg d1 q9A® F7 w7k 9§ 99
-ofyef; &, = ), #9 Agr | FY A
g% & 98 919 I @A AV E A AA
¥ fag I geaag T g

Frrigifes gavs, agwifar &
etz ¢ar T § fas fH wrg sy
& U FYE ATEET § FfT g | IHFT
FRA 78 § FF 5997 OF Y SiAar &
ey gl § ot 5 agwfar =
wyrae 7F g & W A % gt Faed
TR ET & | TF FITT 4 TR wAla w7
A AT w@wifa® g

Za T § g 7T TR P gy
agt o sarge Gfws ay afewfaa afar
F1 9gfa Y fREFT AT 0F IFR
q agerfrardr arag afeat Y qard
F FRW w437 TRATH TRAT F7 a2t
Y T FAT & IEHY TG &, TgF & SO
W e wEEe wi ar aferfag
afvae # I fogrg &Y & § gan
arHa & IR gH AT g g §
A IEY TER F IAE FHIY ST )
7 gq & fRa% w98 agewrfar
N E O ufaF e & @iy
& FH § TH Yo T § T AT §
ANFr IgT Fraeq TG § WIT AT Ay
uqT & % staar § o weEwfear
HTAAT 7Y & IEY TTHT AT 7 79 qy
T | TR T8 2QT§ FF TRF T 7R
g, Afewfl # B) § a7 IFwT 7
qRANT, a9 yHT § agrar e @ @
f&T o gaa 7g Rar & aga € adrs
¥ wgdr Ar9dr #0877 F9g § g
T {1 wHAT § AT T FATH @Y

Co-operative movement

NI N TE 7 & TO6 FIAT G
T gFET &)

X frft § Y Ag 7EATT AOWA @
af af @it g afe fow see ¥
Aty IgiA Ag TeGTT TAT ST I
¥ @rg S FIE 7 AR fesnegaT
a1 faT 97 I9 Faq 9 AT 3% AR
sag ug &y fF 9t 37 97 mifeay &
oY S Y 9T FAfFET T I TWIT
Teara @ qafasa #1 47 ag waw
Fase TEH AR A 52 4R A 5w
TETa & T %A TTET =TT & FI
& Ju qua Aga 3T 1 fagsg £ IAH
g A FIT0 WY Fdw w1 o gqw
TG TP TgrEAT AR qganr faear |
wfeer gaa i A7 7Y 2ar f gg IF
FT Fr§ AEA IF IXF g faav w4 |

¥ ag fadew & s o og ane
F&r qET & fF @ Aae § A 9w
fog FEr A gEAEFAr §, a1 T8 UF
fege frgs s § o 3afad
frds § Wit iz R # i §H1
grgg at § g a7 & fr vaw fft
AR A AT SR avar wg AT
w9 PAUE ¥ FA 7 AT 797 F g
fem fem a1gi #Y ATaRagar g g9
ST ¥ fag 8 A Y 1 oY )
g7 184S § Faw Sawc Figfaer
99 W oawiRarEs faEn 5%
qa woa fad § 1 97 eue H W
ifed fafreed Y 2idw gi 47 Wk
IEA HfeT F gaq § 0F FHE qAW
FY 4t #X I gA 9 AT 3G Y gH
Tg aq gftewax grr e a2 o
UM A T FEFIAT 9 AR v
fear § o 39% g2 9gq T IEA
qurd - faa forar & f5 3o faw aa
§ gufa g =ifed | A T 9F A
frdaa 8 fr area 5@ art § qa. o4%a
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2 fr o avg & meEfkar S afa gr | @ wrfa G G aF e 0 F

wEdr § A gmw foag N J FEAE
FE FT WETTFAT & SH FT WG & 1

it grer # Sy g e Edy
¥ 4 wug §g frdgw s 1 WO
G fr Afer F dd7 ¥ a7 L8Lo~-4?
33 FUI @T 97 AR Ig& IR H
W 5T IFF ST ST AY § TF U FUS
¥ A TER qlaTEEs A g A
WX W 3@ a1 9 Y aga Frar Aafa
gE % | 9IEYAT W TLE I gH &
A FT Qe v o AR qax ¥ sl Yo @A
EETT 4 3gT LeAs-%e W ? FUT
Jo I F FUT GIEUAT 9§ TS AR
ot G A1 AT AT § 99 HIEIT
R ag 2 FAT T a8 1G4t | FeY TH
§ I gW QL AT FT WK 3G &Y
qrat = /A 3F A 9 wafq
% AT ¥ §TST T § 99 WG FA
Fq R a1 afgq Frarafer R
g =rfed | aswEar & AR ¥ Saar
fa=1e  f& ¥ ¥z IF qeeyar 4§ sy
q1fgd | A IFC T e TH AT F qR
# 9egiq ¥ wig aF g1 , Nfsaw o
T BT { R S0 FUL AF I3 HIT
CIUSEo S € S R S s
Y FAT TF W K AT W
A 3w O F wHera gy
¥ 337 & fF e g7 iR
9§ faar &% # o 9 W g
R AT § IX 4T M AR Q@ ogw
freaa 5@ TiT 9% ogEw w5 owmaa
W AR K aga wag § oA wnfam
FHrr ey wger ARl gwer Ag
afer fetew @mr & #R sk
¥ foow & 37 gav &g WA SR
fora Siza & o 7ww o€ @M § Aww
fra §a (e alasd ¥ I ET o0
TN § W 2w G fF & gay wg-
FIicar &1 I § 99H gH MEEw

qr wax fieat & ot fraew wem
PR &7 T F aHeE F 99 § WX
7 i & wemw § @Y fazam 1 I
FrTqTEY g1 aEdT § 1 @y A ey
fraza far, 3 amgr feitegea &
T R qgAW 1 a7 frmw & 53
FHEY FrAY | WAy W F gAY feae
FEOT AT g 5 ot 3 feat W)
¥ ¥ agl @ Fad |3 T &Y
a3 ar frewa § 3y wfy S
g asdt & ) zad geg A8 F g
TS yaw f5a § gad v o Ay
T TG W & 1§ av 7 Fgaw g B
FUT YT A A g %7 § 9
7 A § | FeFAT § TF AFAR §H
g7 AT FE FZHT Yo o Tlo Hlo
gy 2T ¥ far swrg s WS 9
To mrfo HYo Hro & FE ahg ZIAT
a1 @ § 9R #g wafaa f5 3 gger-
fear &1 ya #% | a1 A 77 fraea
2 fF stgt o Fw F1 TR g v el
oF [ET FT GE & ggf aF  FEH.
FE 9T Y @it g 2 1 AfET R/
Iefte § i oo g oy sod |gam
Ay famg & g4 o uhw afew
gAY Froavat g+ F qHAN § qg
S WEqTT gHTT WIHA @I W4T € g
dred & A @ At § frd Fa-
FIEY AT FEARTFIT TE 8 )

4 P,

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Sir, in the resolution,
as it stands, there is a reflection on
the Government that it has not made
sufficient progress in the co-operative
movement in the country having re-
gard {0 the recommendations con-
tained in the Second Five Year Plan
reloting (0o development of co-opera-
tion. Now I wish to tell this House
and my friend opposite that ours is a

| vast country with many States and
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with many circumstances prevailing
‘there and yet the movement has pro-
ceeded apace in the recent past and
it has proceeded so very rapidly in
the last t{en years, as has been re-
ported, supported hy an array of sta-
tistics, by my hon. friends here and
the Ministry here. That is a great
«credit to the movement and there is
na derogatory factor in such a move-
ment, Sir, any movement that is
taken on such a vast scale is bound
to proceed slowly as care and caution
has to be taken to see that ii goes
in the right direction. I do not
know, Sir, if our friend opposite has
visited the South and seen the many
smiling villages and the happy rural
‘population.

Surr BHUPESH GUPTA: Yes.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: That is the result of
co-operation. Co-operation is not a
new venture in our country. It had
been there from a time long past, in
-our various rural governments, pan-
.chayats and other organisations,
which had made our rural popula-
‘tion the rulers of not only our coun-
try but teachers to the rest of the
world, and as such they have got all
the elements that would go to en-
hance the movement, It is to make
them go in the modern way that we
are attempting to do. Sir, I would
invite the Member to see the villages
near the Cauveri—Pandanallur, for
instance, where gigantic associations
have been formed, and I found great
enthusiasm and zeal for such a move-
ment. I do not know why our freind,
the mover, asks for an inquiry com-

mittee of both Houses of Parliament !

to be appointed to go into the causes
for the slow progress of the co-
operative movement and report. It
has become the fashion of the day,
it seems to me, to appoint such com-
‘mittees. I do not know how many of
them know exactly whether paddy
is a crop or a tree, whether they
‘have come in contact with the actual
-villagers and known all their various
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| problems. I do not know whether
they have contacted the so-called
iliiterate  peasant cof our country.

Literacy is not the end of everything.
It is not the goal (o everything. Our
peasants are full of wisdom. They
have conducted business of agricul-
ture and production in such a manner
that we have not suffered from want
for many ages and our grains had
been carried to distant lands., Now
due to various circumstances we have
to speed up production alongside in-
dustrial advance. Probably we have
encouraged industrial production at
the expense of agricultural produc-
tion, and that is why the co-operative
movement is necessary, the service
co-operatives are necessary and co-
operation on all sides, with a multi-
purpose character, is necessary. We
have worked in that direction and
Madras along with Bombay and other
States led in this matter. It is not a
question of literacy or illiteracy of
the peasant. True, the farmer has to
be helped in many ways. He knows
what he wants, and if given help in
proper time, he knows how to set
about co-operating with  others.
After all, the joint family system is
a tradition in this country. There-
fore, the spirit of co-operation is not
a new spirit to the farmer and is
bound to go on.

Sir, I have seen the happy sight
of panchayat organisations. I have
spoken to peasants; I have seen their
farms. [ have also met the Inspec-
tors and the executive officers. I
have gone through statistics and I
have found that the movementi is
going on apace and is bound to be of
great help to agricultural production.

Sir, something was said about loans
not being given on the basis of pro-
duclion but only to help the agricul-
turist to purchase necessary equip-
ment for cultivation. Even there our
Government, I think, is the first to
have advanced loans on the basis of
production in order to encourage pro-
duction. I hope I am right in saying
that,
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In the villages that 1 had visited
no doubt there were certain short-
comings, as stated by our friends
here—many of them farmers and
others interested in farming—wviz.
certain things were not done, in a
hurry, in proper time and, therefore,
there was lack of co-ordination bet-
ween one fac.or and the other. But
1 should say that for this lack of co-
ordination the Congress or the pea-
sant is not responsible but interferen-
ces and unhealthy propaganda from
various other elements in these villa-
ges, which our friend has to probe
into. These elements disturb and dis-
Tupt the whole organisation. In some
case party politics, party propaganda
has deterred the co-operative move-
ment to a certain extent. Production
ot foodgrains is a national concern.
Here no politics should enter. And
for an intelligent Member of the
Opposition to say that the Congress
is using the subject as a weapon does
not, I feel very sorry to say, behove.
In this venture at least, irrespective
of our political affiliations, we should
co-operate. Through this programme
the whole nation gets.food, all Mem-
bers get food. I hope that the hon.
Member will consider himself as a
true and loyal citizen of the country
and see that co-operation, first and
foremost, is brought about in this ven-
ture among his own people.

I would like to mention here that
co-operatives are there for agricultu-
ral production. But I would suggest in
this connection the establishment of
women’s co-operatives. Wherever I
went, I found that there was a large
scope of employment of women in
various directions, for example, in the
production of articles of arts and
crafts. The production of such artistic
things would not only add to the
national income but also to the pres-
tige of this country that has stood us
high in the eyes of the world. There
are various things but I would men-
tion only one little instance in this
connection. I went to Karaikudi and
Tiruchi areas and some other places
in the south—Madras State——and I

[ 12 AUG.

1960 ] the slow progress of

Co-operative movement

found that there was vast scope for
basket-making as a coltage industry,
baskets woven by women there.
Literacy or illiteracy has nothing to
do with this. 'The art has descended
from mother to daughter. Ii is their
leisure-time  occupation. When I
went to Australia, which I visited
recently, I took some of these sets of
baskets there, baskets coming one out
of the other, not the usual white but
coloured things with so many pat-

846

terns—of deer, tiger, bulbuls, birds
and so on—mnot painted but woven
with hand. ‘It is a magic’, they said.

When I told them the cost of these
baskets in our country, they almost
collapsed. They just collapsed, I tell
you. They could not believe that it
was only a few annas worth in our
country. I {ook these things because
they were light in weight. They had
so much praise for these things that
even today they write leiters of ap-
preciation to me about these baskets
and other things of art. My purpose
in mentioning this little thing is to
show how much scope is there for
these varied cottage industries among
our so-called illiterate village women.
If you like, you can open an art
school or college for our girls, but
they will not learn it so  quickly
since among our rural population this
art has been so saturated in the very
nerve and fibre of their existence that
they have become experts in that art.
Such traditional art should be en-
couraged and not left to die out.
They can be trained to create centres
on a co-operative basis. Their pro-
duce can find a wide market not only
throughout the length and breadth
of this country but even abroad. I
do not know if the North knows the
beauty of this art in the south or the
South knows what is available in the
north. Co-operatives, through pro-
per markets, will help in bringing the
things produced in the south to the
north and vice versa and to the rest
of the world. This is only one ins-
tance. I would like the cooperative
movement to be carried into the
homes of these centres of art and
culture and such artistic and cultural
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objects should be taught to all the

people who are willing to be taught

and those products should be taken to
the national and international markets.
1 say this not only from the economic
point of view. It would of course bring
further income to the families but
from the cultural goint of view also
it will enthuse these people to go
ahead with paying more attention to
such artistic creations.

Another point that I would stress
is that in these cooperative societies
I do not know whether many women
are made to become members, parti-
cularly in agricultural cooperative
societies. 1 would lke women also
to be called in and their counsel
taken in running these societies.
Now 1 would like to know why this
Central Enquiry Committee is neces-
sary. In my opinion it is not at all
necessary. How can Members of
Parliament—especially when many of
them are not posted with first-hand
knowledge of the vast spread and
variety of villages in India—sit in
judgment and give a report? Tt will
all be on paper. Therefore I wish
that not only in this respect but in
many other respects as well, such
Committees from up above will not
sit in judgment on the actual day-to-
day problems of each State where the
States are experts, where the rural
people are experts; otherwise it will
spell disaster to the cause.

I therefore oppose, with all the
strength in me, this Resolution, for
one thing, that I do not agree that
there has not been progress, for
another, T do not agree that there need
be any Committee to sit in judgment
on the rural population who are
experts in the field and who are well
qualified to be the counsellors ang the

masterg of the co-operative move-
ment.
Mr. DEPUTY CHAIRMAN: Shri

Mathen
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Surt BHUPESH GUPTA: Is the
Minister not speaking?
Mgr. DEPUTY CHAIRMAN: There
are still some more speakers.

SHrRt JOSEPH MATHEN (Kerala):
We have heard the speech of our
friend Shri Bhupesh Gupta who
moved this resolution. It is admitted
that there is progress in the co-opera~
tive movement in our country but
according to him, the progress is
slow. I do not say that the progress
of the movement is dynamic but still
the progress is satisfactory and we can
definitely claim that there 1is good
progress as far as co-operation is con-
cerned in most of the States. Of course
I do admit that there are certain
weaknesses in the activities of co-
operative societies at certain places. E
wish Mr. Gupta is here for a few
minutes because I will be speaking
about the co-operative societles i
Kerala, Hasty measures to develop
co-operative activities have  proved
detrimental to the development of co-
operation and we have seen what has
happened in Kerala when the Com-
munist Party wag in power.

Dr. A. SUBBA RAO: What is

happening now?

SHrRI JOSEPH MATHEN: 1 am
going to tell you. In order to uplift
the labourers, all of a sudden, the Co-
operative Department was instructed
to form a  Tappers’ Co-operative
Society but actually the membership
was extended to Communist  Party
members and these tappers were tap~
ped for the benefit of the Communist
Party by the then Government with
the connivance of the officers who
were under pressure either by threa-
tened victimisation or transfer to dis-
tant places. Here again labour co-
operatives were formed in the Kerala
State by saying that it wag for the
developmeni of  the head-load
workers. P.W.D. contracts were given
to these societies without calling for
tenders and on contract basis such
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works were handed over to these co-
operative societies. But the head-load
workers were treated as only head-
load workers of the society which was
actually run by the Communist Party
workers. These head-load workers
were paid Rs. 1-12-0 to Rs. 1-14-0
when ordinary workers were given
more than Rs. 2/- in the S:ate and
they were promised more after profit
was gained by the society. But actual-
ly what we have seen is that during
that regime the Communist Party
leaders who had registered pocket
societies, had consiructed mansions,
purchased cars and were living luxu-
rious life sending their children to
various distant- places for higher
education. The position of the
labourerg still remained the same and
there was no progress. Not only that,
they were brought to a more miser-
able situation because of the activity
of the society. Formerly those per-
sons who were not brought under the
society could claim  better wages
through str kes and other direct action
but they were told that those societies
were for the benefit of labour, and
that they rhould not fight against
them. So they had to keep quiet for
long, till the Communist Party was
dismissed from power.

So I say that we should not be
hasty in taking action to develop ce-
operatives, It will take its own time
for development because it is a slow
process by which we expect to esta-
blish soc’al’'sm here in our country.
Thank you,

Surr SUDHIR GHOSH: Mr. Deputy
Chairman, I do not wish to inflict on
a weary House a speech at the fag
end of the day. I shall res‘rict myself
to a few remarks. While I do not see
that any useful purpose will be
served by appointing such a Commi‘-
tee as proposed in the resolution, and
I do not support it, I think it ic a good
thing that the House was afforded a»s
opportunity to talk about such a vital
subject. What is wrong with the co-
operative movement in India is fa'rly
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well known. Even in to-day’s discus-
sion from all sides of the House it has
been pointed out what are the things
wrong with the co-operative move-
ment in this country and why it does
not even deserve to be called a move-
ment because it is so sluggish.
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In recent times, two admirable
surveys have been made for those who
want to know about this movement
and its difficulties, One was the
Rural Credit Survey made by the
Reserve Bank of India and the other
was the report prepared by the
Vaikunth Mehta Committee known as
the Committee on Co-operative Credit
of which I have got a copy here. 1If
it is the purpose of any hon. Member
to throw s'ones at the Minister of Co-
operation, he will find a wcnderful
quarry here from which he can pick
up any number of stones to throw;
but that is not my purpose. It has
been very rightly pointed out by hon.
Members from all sidegs of the House
that in order to help the co-operative
movement to take roots in the soil and
in order to make it something which
pelongs to the people and not to
Government officials, it is necessary
to create an atmosphere in our rural
communitieg so that there can be 3
healthy growth of co-operative activi-
ties.

In order to create that atmosphere,
it is obviously necessary to arrange
for some pre-conditions. It has been
rightly pointed out that land reforms
legislations enacted by the Stale
Legislatures in many cases have not
been given effect to with the result
that there is a glaring disparity bet-
ween the ‘haves’ and the ‘have-nots’,
between those who have large hold~
ings and those who have small hold-
ings and these disparities create a
situation in which the co-operative
movement is difficult to promote.
The difficulties in regard to the cre-
dit mechanism in our rural commu-
nities have been pointed out. As has
been pointed out by hon. Members
not more than 30 to 40 per cent. of
the famil'es in a rural community
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would Dbe considereg credit-worthy
and if you are going to give credit
only to those who are credit-worthy
you are not going to get very far in
the promotion of the co-operative
movement in our situation, India, for
ins:ance, is a country which is not
always considered credit-worthy but
it is considered by more prosperous
countries to be aid-worthy. If India
is considered to be aid-worthy, and if
the more prosperous countries of the
world give her aid, the aid-worthy
country will tomorrow become a cre-
dit-worthy  country. Therefore, in
our rural communities also those
rural families which are today not
considered  credit-worthy should be
considered aid-worthy in order that
we can make them credit-worthy to-
morrow, and unless that is our ap-
proach to the problem of making
credit available to rural communities,
we are not going to proceed very far
in the promotion of our co-operative

movement. It is well known that
when credit is available, t{echnical
advice is not available, marketing

facilities and supplies are not availa-
ble and an adequate machinery for
the co-ordination of all these services
is absent. Now, I need not go into
details; all that has been repeated in
this House again and again. It is not
enough merely to blame the Minister
or the Government for the failure to
preduce what we had hoped for from
the Co-operation Minisiry or the
Communiiy Development Ministry.
It is our duty to make one or t{wo
constructive suggestions here and
there for wha: they are worth if the
Government will consider them, and
the small suggestion that T have to
make {0 the Government is this: If
you are going to promote the co-
operative movement by organising
Ministries, a large Ministry at the
Centre for Co-operation or small
Ministrics at the State level, you are
bound to come up against the difficul-
ties which have been repeated here,
namely, that the movement becomes
bureaucracy-ridden or politics-ridden.
and my submission is that in order to
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make the movemen: free from both
these two things, we must try and
puitd up this movement from the
bottom upwards instead of from top
downwards. Gandhiji used to talk
about a cooperative commonwealth
of villages and he used to talk about
building up leadership, building up
communities which threw leadership
upward from the bottom instead of
leadership  being thrust from top
downwards. If that is our objective,
then we should aim at building up
apex co-operative societies on  the
foundation of the primary societies
and then unions of co-operalives at a
suitable level, and to the co-opera-
tive unions we should try and dele-
gate the authority that today belongs
to the Registrar of Co-operative So-
cieties. Under the law, the widest
possible power is given to a civil ser-
vant who is in charge of the co-opera-
tive depariment of a State, and if one
examines the law and examines the
details of the power and authority
given to that official, one sees that
the law is meant not so much {o
prombte co-operation but to discou-
rage co-operation and there is no
reason at all why we should not be
able 1o ‘rust the collective wisdom
of a co-operative union consisting of
men who are directly connected with
the movement and the details of its
activivies in the rural communities
instead of depending on the wisdom
of a civil servant who has no organic
relationship with the movement it-
self. If we can garrange for that
transfer of power and authority from
the Registrar to a union, then we
should aim at the State level and at
the Centre, insiead of Ministries, to
buijld up some sort of comm ssions.
The University Grants Commission,
for instance, is a very admirable type
of organisation which without inter-
fering with the activities of Univer-
sities which are autonomous organisa-
tions, without desiroying their ini-
tiative, makes available to the Uni-
versities on behalf of Government
such items of financial and other
assistance as they may require in
order to promote their growth. Simi-
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larly, it should be possible to promote
at ‘he State level and at the Centre
commissions caonsisting of men who
have a life-time’s experience in social
work and in particular the promotion
of co-operative activities in villages
both in the field of agriculture as well
as in .he field of industry. Commis-
sions consisting of such men, if they
are given by an Act of Parliament,
the necessary authority and freedom
of action, they should be able to pro-
vide the necessary leadership instead
- of inierfering with the actual work-
ing of the unions in different States.
Similarly at the State level also,
instead of introducing Ministries—it
you have a Minister then you have
his Secretary, his Additional Secre-
tary, his Joint Secretary, his Deputy
Secretary, his Under Secretary and
all the rest of the paraphernalia and
human nature being what it is, these
empires have a tendency to expand—
instead of building up these empires
for political pecple at the Cenfre or
at the State level, I suggest that Gov-
ernment might consider this question
of organising co-operative commis-
sions on the lines of the University
Gran's Commission in order that they
can watch the movement, in order
that they can make their wisdom
and advice available to the movement
and do not become too much of an
organisa:ion with all the evils and
red tape of an organisation.

These are the few brief remarks I
have to make.

st gio aTo vt (Warere) ¢
IqENfT ARIRT, T8 AT T T g
Fepfee Wi gew ¥ @y wg §
g R @ & Iy g ¥ S g
afse FoAT g * gfte & ag weet
gl & 1 frdl A felt 49 & wrov SgE
AMT AR AW F @ HqqFT G
FEAT AR TP F TG 7 TG avols
H SEAT A 3THr B AH FT HET

Q
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34. This Seminar fur'her
mends that Scheduled Caste mem-
bers must be given preference and
priority for the distribution or allot-
ment of Government lands or other
private property taken over by Gov-
ernment in excess of the ceilings fixed
by law.

37. The Seminar further recom-
mends to the authorities to encourage
and establish cooperative farming, co-
operative distribution and cooperative
supply socielies for agricultural pro-
duce as well ag for manufactured
goods at all centres by giving special
facilities or grants.

graarafe wf|a, & avod ar
FEIfAAY Ixer®c A mrAeT wEE
Y AT # 32 f sad fewtal
# & [ 3 W Farar TTEar g ) 93 7
#Y T § 5 & g 7@RT a=wi 43 &,
¥ o7z A giT args | a fa fr
e & FFrftEr & - Ak § gerear
TT3eH qFaX & ¥ IR amar § fr o

“Need for special attention._—The
Conference accepted that there
should be no attempt on segrega-
tion, but it recognised that special
a.tention had to be paid to the needs
of Scheduled Castes, Scheduled
Tribes, and weaker sections of the
community.

It was resolved that all Block
funds should be so expended that
there would always be conscious-
ness of doing the best possible for
the uplift of the weaker sections.”

= IANE T ;. FATUET JaAd
AT R I ?

st qio Ato W ;A fiFT
Y3z A6 & wEgAET

“It was resolved that a sub-com-
mittee should be formed at the
block level with majority of the
members from the weaker sections
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for preparing plans of the welfare
services for the Scheduled Castes,
Sthedulde Tribes, and the weaker
sec.ions of the village community.
It wag felt that this would provide
additional assurance to the weaker
sections, besides giving  speclal
attention to their needs.”

w2 Fray & e fad § e
AR, F aRF@ s aaa g )
q AT § TTHTT FIA TET FT Y
g1 A & S e g SR
JITA FAR T I 99 e 9 W%
7 ¥ W AR wAd § A A
Fiferer #r @ g & g T@0E
o 958 v X fwar &
“169. 13.1 There should be no
a‘tempt on segregation, but spec:al
attention should be paid to the

needs of Scheduled Castes and other
weaker sections of the community.

All Block funds should be so0
expended, that there would always
be the consciousness of doing the
best possible for the uplift of the
weaker sections.

A block level sub-committee
should be formed wih majority of
the members from the weaker scec-
tions for preparing plans of their
welfare services.”

T AATAT ITTAART 7R, F{y AT
gaTa AR AG HA TEAT AT §
Ao Far g A v W &
FIT A I |

wget A A & fF o gan
FAA a9 T A= ALY FT agT § g
qreq g¢ & FfET 57 AW v AR
fog q¥arzdY & Fot 7Y faerar 3@ awig
¥ sew qgar A@ig ) gEy, Aoy
qaed T TH W FheeH @
ot 7 firmar § 1 A H G2 G2 o9
T AT Y FAT ALY Toerar & 1 T AW
g MY, WER, gAY, FEEE, qEE,
R TG | T #Y GYF TE TG
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(Time bell rings.)
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gres W ey TRedl agw 59
v mraer eqra an | aft gare arferr-
Fed AR qre" T Y Wy & "

¥ gq w17 & R W FTH THEW 991

A ST AN AER H F v e

T | IFEL N 37 graey ¥ SR w5

qTT qINE WL GATL AZAT FT F88

g AT | T wea § I Weg W

& faq geare ][ §

Dr. A. SUBBA RAO: Mr. Deputy
Chairman, I am sure that everybody
in this House agrees that our entire
economic development is mainly de-
pendent on the rapid expansion of the
cc-operative movement. Today if
agricultural production has not kept
pace with the expansion of industries,
in my opinion perhaps one of the
main reasons is the slow progress of
the co-operative movement. I do not
say that there if no expansion of the
co-overative movement or there is no
progress in the co-operative move-
ment.  There has been considerable
improvement after independence. I do
agree, But is it commensura'e with
the requirements? I am sure that
even the Minister will agree with me
that he is not satisfied with the
present situation in the co-operative
movement. It is of the utmost impor-
tance that our co-operative movement
should progress rapidly, so as to en-
able us to improve agricultural pro-
duction as well as industrial expan-
sion. I am not one of those who
agree with some of the Members who
suggest that the co-operative move-
ment should be slow and steady. The
progress of the co-operative move-
ment should be rapid. I do
know that the Minisler in charge of
the co-operative movement is taking
great interest in the expansion of the
co-operative sector. But in spite of
his best efforts, in spite of the good
propaganda about the expansion of
the co-operative movement, there is
some‘hing coming in our way, which
impedes the progress of the co-opera-
tive movement. This Resolution is
for appointing a Committee of Mem-
bers who are well, versed in the co-
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opera'ive movement. I do not at all
agree  with Shrimati Nallamuthu
Ramamurti when she says that this
House is not competen. to go into the
question of the co-operative move-
ment and that there are Members in
this House who do not know anything
about the co-operative movement. I
am sure that many of the Members
who are present herc are quite com-
pe ent to go into the question of the
co-operative movement and suggest
ways and meansg for its improvement.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: I said those who had
not been to villages and those who
have had no con'act with the farmers
were not competent to go into the
question.

Dr. A, SUBBA RAO: This resolu-
tion seeks to appoint a Committee of
both Houses of Parliament and when
this Houre appoints the Committee, it
will take care to select such of those
persons who are defini'ely in the
know of the co-operative movement.
I am really sorry that she has passed
such a remark that Members of this
House do not know any'hing about
the co-operative movement, and do
not know anything about the rural
sector.

Now, Sir, there must be something
coming in the way of our co-opera-
tive development. What are the
reasong for the slow progress? We
have got to go into *he question. In
my opinion, there are a few factors
which, if we overcome, perhaps in the
next decade the progress will be much
faster. One of ‘he main impediments
in the way of the expansion of the co-
operative movement is the lack of
land reforms. It iy my opinion, having
had a lit.le experience of ths co-
operative movement. I have been the
President of a Co-operative Town
Bank and I am a member of other co-
operative societies, Wih my limited
experience I feel that lack of land
reforms, lack of security of tenure,
comes in the way of giving credit to
the peasant., We all know that it is
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really difficult to gct repayment, ca-
less there is some securlty, unlezs he
15 credit-worthy. But how a«re you
going to judge the credit worthiness
of a peasant today? After all, if he
has not go' security of tenure and if
he can be evicted tomorrow wi.hout
any cause, how can you advance any
money to that {ype of peasant? That
is the problem in our sociely. We
could not advance enough credit to
thoze peasants. Even if we had taken
the risk and advanced money to .hem,
T am sorry to say that in the case of
certain persons, when the time came
for recovering (hat money, we found
that there was nothing there, So, this
is the problem. Unless 5 comprehen-
sive land legislation is enforced, there
is a limi! to the expansion of the co-
operative movement,

The next defect in the co-operative
movement, I feel, is the limitalion of
co-operative societieg to a select few
or a small group. In respect of many
of the socie.ies, which I had occasion
to visit, as some of the previous Mem-
bers have pointed out, even though
the population is more than 2,000, the
co-operative society is catering to the
needs of only about eighty io hundred
persons there. 1 went and asked an
ordinary peasant, ‘Why is it that you
are not joining the co-operative
society? Are you not interested in
joining the co-operative sociely and
get ing some credit and at the same
time utilising the co-operative society
for your benefit as well?” He said
that ‘he society had been limited to

" that particular group and in spite of

his best efforts to gain admi.tance
into that society, he had been denied
it. This is possible today in the pre-
sent co-operative block,

Mr. DEPUTY CHAIRMAN:
you take more time?

Will

1 Dgr, A. SUBBA RAQO: Yes, Sir.
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Mr. DEPUTY CHAIRMAN: You The House then adjourned
at five of the clock till

|
day. The House stands adjourned till } ?ﬁgfgay Ofthethewt}floi(uguz?

11 a.M. on Tuesday. 1960.

can continue on the next non-offic:al
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